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"is going to advise them to fall in line
-.mth other Stateq. .

have alrand;r been eﬂected by the Sub-
Cominittee.

SHRI XAVE& ARAKAL. I am
happy to hear matstepsmbemg
taken by the Government jp this re-
gard. It ig rightly said that justice
is bought in India rather than ad-
ministered in India—In the Union List,
Entry 98 says:

“Fees in réspect of any of the
matters in this List, but not includ-
ing fees taken in any court”

Then, there is State List, Entry 3 and
Entry 66 and so also Concurrent List,
Entry 47. What 1 am suggesting is,
if thig is the power given to the Cen-
tral Government, why is it that in
union territories the court fees are
very high? Secondly, as regards the
court fees in union territories, before
taking into consideration the recom-
mendations of the Sub-Committee,
can't the Ceniral Government take
the jnitiative to have uniform rates
in the union territories at least?

SHRI P. SHIV SHANKAR: As rte-
gards the policy of court fees in
union territories is concerned, it is
guided by the court fees structure in
the neighbouring States, Thig has
been the guideline on the basis of
which the court fee was levied in the
union, territorles. We -have taken it
up with some of the union territories,
T may bring to the notice of the hon.
House that In regard tp Delhi itself the
Delhi” Administration was dead
againgt the abolition of the court fee.
Thig is the state of affairs. Whep it
is 'comprehensively considered and
the entire report is processed, I assure
the House that this will also be taken.

WKWGOPAL mm'

"1‘he Minister hag a:ated that some
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SH,BIPSEI‘V SHANKAR:R!!

not a gquestion of the Stateg being

governed by Congress (I) or other-
wise. The question ig the attitude of

the States vis-a-vis their own

revenues. That ig the most impertant
aspect, They consider it from their
own angle. Ags I said, so far as the
Sub-Commiftee’s report is concerned,
that has been submitted only on 2rd
March, 1981 and it ig under process,
After all, it is hardly a week back
that the report has been submitied.
I will go into it and I will certainly
take steps to advise the concerned
State Governments, be they Congress.
(1) Governments or otherwise.

SHRI SATYASADHAN CHAKRA-
BORTY: At the present stage the
States have limited gources ot re-
veneus, It is all right to eay that
court fees ghould be abolished. But
the question is, whether the Central
Government is going to compensate
all the States, be they Congress (I) of
non-Congress (I) Governments, for the
loss of revenue. That should alsoc be-
one of the conditions,

SHR] P. SHIV SHANKAR: Thiy is
a hypothetical question as I said,
the matter is still under progess. I
am not an astrologer to foresee the
things.

Statutes not Enforced

*208, SHR] MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE -

_mmu?mmamsuplm-

ed to lay a statement shoﬂ'in!

{a) the statutes which have been-
passed by the Parliament but have
not been brought into force so far;.

(b) the reasons tereot; and
(¢} whether Government

propose
mpaﬁ*ﬂﬁmu!ohhgﬁmhw
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THE MINISTER OF LAW, JUSTICE
AND COMPANY 'AIRS (SHRI P.
‘SHIV SHANKAR): (a) to (¢). Informa=

-~floh Is Being Collected anq will be
1ald" on the Table of the House.

ft g wA wnr: A ffrex
qRT ¥ wwr § & FEHAT o fw@
wAges | & wmAw wgar § aw
WA @ frfae § #a ggwr A}
ANET WA ¥ qg MY X AT
gewqen fre, fRady foee aar 4,
- qig A & Jrw @ I Hfw

SHRI P. SHIV SHANKAR: 1 must

_-say that the grievance seems to be a

little unwarranted, 1t is not as though
the Law Ministry does not know.

The point ig this, It is the adminis-
. -trative Ministries which have to bring
- into force certain op the enactments
It is not the Law Ministry that brings
them into force, I am aware of the
fact that quite a large number of
. the legislationg have not been brought
.nto force, I thought that I should as-
certain it before I give the informa-
tion to the House least somebody

Have you addressed the letter to
different Ministries?

o @t> frs W F gmwar g
fr W O F 7AW @ F§ naEd
g T fray A woww TR

=fy

S W XM O AW @A
T ot § AR O fiad ¥ ot wATq
g
R fo frar viwe . SgT aw

IO FAE §, TEWER FARE T
ﬁéwmtzmﬂngnq

SHRI RAM JETHMALANIL: The
ignorance of the Minister abvut other
laws may be permissible; But at least

‘44th. Constitutional Amendment. The

constitutional amendment ia being
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that is a matter of policy, You can-
- not find fault with us. You yourself
have done like that.

S9RT RAM JETHMALANI: You
have done in Advisory Boards and
in political cases.

SHRI P. SHIV SHANKAR: A few of
Jethmalani, you are arguing it be-
fore the Supreme Court. I am very
well aware of it, You are arguing this
issue with wvehemence. Better you
argue there, We will see what hag to
be done,

- MR. SPEAKER: Do you think it s
@ rehearsal?

SHR1 P. SHIV SHANKAR: Thank
you very much. We are strengthenw
ing our arguments; here.

DR. VASANT KUMAR ‘Pm
The reply is not complete,

MR, smamnwmumau
| the Table, . |

DR, VASANT KWARPANDIT'
How can we put our supplementaries?

Thhqueoﬁmnhmxld]:ewudh_
detafl.

-im.&vmm-m-.m down,,
~ The nature o the question i such
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‘-'Mhﬂh-mwwlthn many

Departmaents,

DR. VASANT EKUMAR PANDIT:
How can we ask supplementariest

MR, SPEAKER: You can frame
anothey question,

' DR, VASANT KUMAR PANDIT:

.T!urglsnothne.

MR. SPEAKER:; You can put a new
question, I will altow,

DR. SUBRAMANIAM SWAMY:
The Minister in his reply has stated
that the information is being collect- -
ed. But, he said that in his personal
knowledge thaere are some Acts which
he knows have not come into force
from 1847, I would like to know from
him, from the personal knowledge
available to him, to name which are
those Aects? He can give some illustra-
tion.

SHR] P. SHIV SHANKAR: A few of
them, I can: the Indian Trade Union
Amendment Act, 1847, has not 'been
brought into force; the Hire Purchase
Act, 1972, has not been brought into
force; the Pefroleum Amendment
Act, 1970. has not been brought into
force; the Wakf Act, 1954, has not
been brought into force, since some
States have objected, and so on and
so forth.

o,

st fiTT AW WO TWIX : F

FAA WA & @ WA wigar §
fin gav § welt ®Y 0% & o I
femary wr war govy § 1 (evwwmw)

WX AP : Wy AT ;M

MR. SPEAKER: Next Question. Mr.
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wers also should come. (Interruptions)

~ MR, SPEAKER; I made this sug-
gestion last time. ¥ twice a Member
is absent, I think, I should not allow
him,

(Interruptions)

SHRI BIJU PATNAIK: Similarly,

. if a Minister does not answer a ques- ~

tion twice, he should also be bluck-
listed.

DR, SUBRAMANIAM SWAMY:
Those of us who are regular shovld get
the first preference in the balloting.

MR. SPEAKER:; Sure,

SHRI SATYASADHAN CHAEKRA-
BORTY: We should be rewarded,

MR, SPEAKER: Then it will be
nepotism,
Mr. Gamit.

Gas based petiroleum and chemical
un_i‘hlnMahanshtr; and Gujarat

.r
*200. SHR] CHHITTUBHA1 GAMIT:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:;

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have now
finally agreed to implement the first
gas based petroleum and chemical
units jn Maharashtra;

(b) i? so, whether the final deci-
sion in regard to setting up of a
project in Gujarat has been taken;

(e) it ndt. what are the main Tea-
sons for the same; and

' (d) when the work on both the
projects is likely to start?

I P. C. SETHI): (a) Yes, Sir.
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(b) Yes, Sir, a gas based petro-
chemical project will be set up in
Gujerat. ek

(c) Does not arise,

(d) Details are being worked out.
It .is anticipated that work on these
projects will commence in the financial
year 1981-82,
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